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Per Sanjay Garg, Judicial Member:

The present appeal has been preferred by the Revenue against the
order dated 19.3.2018 of the Commissioner of Income Tax (Appeals),

Patiala [hereinafter referred to as ‘CIT(A)’].

2. In this appeal, the Revenue is aggrieved by the action of the CIT(A)
in deleting certain additions made by the Assessing officer on account of
low GP rate and on account of sundry creditors, on the basis of additional

evidence submitted by the assessee during appellate proceedings.

3. The Assessing officer made the impugned additions on account of
failure of the assessee to furnish the relevant evidence in support of its
claim. Before the Ld. CIT(A), the assessee submitted certain additional

evidences which were admitted by the Ld. CIT(A) under Rule 46A of the
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Income Tax Rules, 1962. The Ld. CIT(A), thereafter called for remand
report of the Assessing officer in respect of the evidences and detailed
submissions made by the assessee during the appellate proceeding before
him. The Ld. Assessing officer after considering the said additional
evidences got satisfied about the claim of the assessee and accordingly
submitted the remand report in favour of the assessee. The Ld. CIT(A) on
the basis of said remand report of the Assessing officer allowed the claim
of assessee and deleted the impugned additions. Since the additional
evidences submitted by the assessee have been duly confronted to the
Assessing officer and the Assessing officer after considering the same has
given report admitting the claim of the assessee to be correct, under the
circumstances, in our view, no prejudice is caused to the Revenue.

There is no merit in the appeal of the Revenue and the same is
accordingly dismissed.

In the result, the appeal of the Revenue is dismissed.

Order pronounced in the Open Court on 13.12.2018
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